CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCTIPAL BENCH, NEW DELHI

New Deihi, this the 22nd day of January, 2004

HON'BLE MR. SARWESHWAR JHA, MEMBER (A)

1. Hidyat Al3j S/0 Sh. Ajim Khan,
2. Mohd. Abrar S/o Sh. Hazi Mohd.
3. Mohd. Sabir S/0 Shri Hidyat Alij
4. Mohd. Igbbal S/0 Sh. Hidyat Alid
5. Kesnu S8ingh,; S/0 Sh. Govardhan Singh
6. Moti Lal, S/o Sh. Poonam Chand
7. Harish Prohit S/o Sh. Bal Kishan
8. Ibrahim Khan S/0 Sh. Shubhan Khan
9. Jagdish Parshad S5/0 Sh. Mangatu Ram
10. Shiv Rattan 5/o0 Shri Khansi Ram
11, Kishan ial $/0 Shri Gobind Ram
i2. Avub AT1 S/0 Shri Nathu Khan
13. Duii Chand S/0 Shri Anupa Ram
ia, " Rajinder Kumar 5/o Shri Keshu Ram
4. i5. Babu Lal S/o Shri vad Ram

| 18, Rajinder Kumar S/0 Shri Anandi
7. Suresh Kumar, S/o0 Shri Ghisa Ram .
18. Umed Singh S5/0 Shri Ram Partap i
19. Nihal Singh 8/0 Shri Ganpat
z20. Mahinder Singh S/0 Shri GaJ Raj

A1l are Parcel Porters who had worked under

Contractor at Northern Railway, Bikaner Division i.e. from
Bikanar to Delhi Sarai Rohilla during the period from 1985
+o 2000 and are r/o /o Gasur Bhanw Gali No.40, Sadh

Nagar-1I1, New Deihi-45

By Advocate : Shri Yogesh Sharma)

o~

Versus
1. Union of India through The General Manager,
North Western Railway, Jaipur

New Delhi

ager, .
Northern Railway, Baroda House, New Deiht
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3. The Divisional Railway Manager,
North Western Railway, Bikaner

P Respondents
ORDER (ORAL)

The learned counsel for the appiicants, at the very

outset, has submitted +that this Application 18 covered

under the decision of the Hon’bie Supreme Court 1in A.T1.

Raiiway Parcel & Goods Porters Union vs. Union of India &

Others 1in W.P. (C) No. 433 of 1998 with W.P, (C) No.

above.
Z. i have perused the facts of the matter as submitted
by tha applicants in this 0A and after having heard the

learned counsel for the applicants, I am of the view that
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3 -
similariy piaced cases. It 1s, hoﬁever, made.clear thaf,
whiie giving the said directions,I have, 1in no way, opened
my mind on the meriit of the case. The respondents are also
directed to dispose of the matter after conducting

necessary enquiries from the concerned agencies/authorities

in terms of the directions of the Apex Court, by issuing a

{ SARWESHWAR JHA)
MEMBER (A)
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